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Date of concluding the hearing : May 13, 2025
Date of pronouncing the order : May 26, 2025

ORDER

Per Sonjoy Sarma, Judicial Member:

The captioned appeals have been preferred by the assessee against
two separate orders all dated 26.06.2024 passed by the National
Faceless Appeal Centre [hereinafter referred to as ‘CIT(A)’] passed u/s
250 of the Income Tax Act (hereinafter referred to as the ‘Act’) for
assessment years 2012-13 & 2013-14 respectively. Since, the issues
involved in both the appeals are common and relate to the same
assessee, therefore, these appeals have been heard together and are
being disposed of by this consolidated order. First, we take up the issue

in respect of ITA No.329/Kol/2025 for assessment year 2012-13.

2. At the outset, the Registry has informed that there are delays of
170 days in filing both the present appeals. The assessee filed
applications for condonation of delay stating reasons for such delay.

After considering the applications, we find reasonable cause which was
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beyond the control of the assessee and the delays were not intentional.
We, therefore, condone the delay in filing the appeals and adjudicate the

appeals on merits of the case.

3. ITA No0.329/Kol/2025 - Brief facts of the case are that the assessee

filed his return of income for the assessment year 2012-13 by declaring
total income of Rs.4,89,920/-. The return was processed and
subsequently selected for scrutiny. The Assessing Officer noted that the
assessee had declared a net profit of Rs.7,12,420/- as against turnover
of Rs.318502270/- which is at 0.21% on the said turnover which is very
low as compared with business of similar nature. Accordingly, the
Assessing Officer completed the assessment ex parte u/s 144 of the Act
by estimating income of the assessee 1.1% of the turnover of

Rs.3503524 /- without citing any specific basis for such estimation.

4. Dissatisfied with the above order, the assessee preferred an appeal
before the 1d. CIT(A). However, the 1d. CIT(A) confirmed the action of the
Assessing Officer without assigning any cogent reason or examining any

factual matrix by sustaining the order of the Assessing Officer.

S. Aggrieved by the said order, the assessee filed the present appeal
before this Tribunal raising various grounds. However, the main
contention of the Id. AR at the time of hearing is that the estimation of
net profit @ 1.1% which was made without any justification and that
even the 1d. CIT(A) has not considered the facts or the nature of the
business. The ld. AR further submitted that to avoid any further
litigation, the assessee is willing to accept a reasonable net profit @ 0.6%
of the turnover which would result in an estimation profit of
Rs.1911014/- on turnover of Rs.318502270/- and this estimation shall

be reasonable.

0. On the other hand, the 1d. DR did not raise any specific objection
to the above proposal of the 1d. AR.
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7. We, after hearing both the parties and perusing the materials
available on record, find that the Assessing Officer did not assign any
cogent reason for estimation of net profit @ 1.1% on the turnover and
even the ld. CIT(A) upheld the same estimation without any independent
verification and analysis. In such a situation and considering the
willingness of the assessee to offer net profit estimation @ 0.6% and to
avoid any further litigation, we deem it proper to restrict the net profit
estimation @0.6% of the turnover. Accordingly, we direct the Assessing
Officer to compute the net profit income at Rs.1911014/- for the
assessment year 2012-13. Hence, ITA No0.329/Kol/2025 is partly

allowed.

8. ITA No0.330/Kol/2025 — Since the facts and issues involved in all

these appeals are identical, except different in figures or calculations,
therefore, our findings/directions given above in ITA No0.329/Kol/2025
will mutatis mutandis apply to ITA Nos.330/Kol/2025. Therefore, by
applying the same ratio of net profit 0.6%, we also direct the Assessing
Officer to compute the net profit income at Rs.2046580/- against the
turnover of Rs.341096612/- for the assessment year i.e 2013-14 also.
Hence, ITA No.330/Kol/2025 is also partly allowed.

9. In terms of the above, both the captioned appeals of the assessee

are partly allowed.

Kolkata, the 26t May, 2025.

Sd/- Sd/-
[Rakesh Mishra] [Sonjoy Sarmal]
o@r geEg/Accountant Member 1R+ "gexg/Judicial Member

Dated: 26.05.2025.
RS
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